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DETENTION AND RELEASE OF MEMBERS

e I . DI S SIU I o S R S S I S T s

The following message dated 12.8.96 addressed to the
Hon'ble Speaker, Delhi Legislative ASsambly was'received from
the Addl. Deputy Commissioner of Policeh'Centralfnistrict,W‘

" Delhi on 13,8.96 2-—

re

"I have the honour to inform you that I have
found it my duty in the .exercise of my powers
u/s 65 DP Act 1978 to direéct that

1) Smt. Tajdar Babar ' e ¥
2) Smte. Krishna Tirath

3) Shri Ramvir Singh Bidhuri

4: Dr. A«Ks Wdlij ;

 ?ﬂ L 5) Shri Mukesh Sharma

ke . 6; Shri Jai Kishan
i ‘ 7, Shri aAjay Maken
all Members of State Legislative Assembly, Delhi
be detained for failure to comply with the directions
given to them by a Police Officer.

All the above sald Mambers of Delhi Legislative
Assembly ware accordingly detained from I .T.P.
Crossing, New Delhi and taken into custody at
1122 hours on 12.8.96 and were released at 1130
hours cn 1%.8.96.“
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